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Mr. Deputy-Speaker: The result of
the Division is.

Ayes: 15; Noes: 04,
The motion was negatived.

Mr. Deputy-Speaker: Now, 1 take
up Amendment No. 25.

Shri Frank Anthony: I
speak on it

Mr. Deputy-Speaker: Not at
stage.

Shri Frank Anthony: We have not
come to the Executive Councl] yet

Mrs. Chakravartty wanted to speak
on it. I said, I wanted to speak first

Mr. Deputy-Speaker: You have al-
ready moved Amendment No. 25.

I am now putting it to the vote of
the House.

want to

this

Shri Frank Anthomy: It has not
been discussed.
Mr. Deputy-Speaker: The whole

clause was under discussion. The
clause ond the amendments were he-
fore the House. You cannot speak
more than once on the same clause.
1 shall now put Amendment No. 25
to the vote of the House.
Amendment No. 25 was put and ne-
gatived.
Mr. Deputy-Speaker: The guestion
s

“That clause @ stand part of the
Bill”

The motion was adopted.
Clause 9 was added to the Bill
Clauses 10 and 11 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Mr Deputy-Speaker: We will take
up the Third Reading on Monday.

An hon. Member: Let us finish it
Some hon. Members: No, no.

Mr Deputy-Speaker; The Minister
can move the formal motion.

Shri M. C. Chagla: It won't take
more than five minutes, Sir.

Mr. Deputy-Speaker: But Members
want to speak.
S8hri M. C. Chagla: Sir, I move:
“That the Bill be passed.”

Mr. Deputy-Speaker: We will take
up the Third Reading on Monday.

14.30 hra

COMMITTEE ON PRIVATE MEM-

BERS' BILLS AND RESOLUTIONS
SixTY-NINTH REPORT

Shri Hem Raj (Kangra): Sir, I

move: '

“That this House agrees with

the Sixty-ninth Report of the
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Commitlee on Private Members'
Bills and Resolutions presented to
the House on the 1st September,
1965."

Mr. Deputy.Speaker: The question

“That this House agrees with
the Sixty-ninth Report of the
Committee on Private Members'
Billg and Resolutions presented to
the Hou'e on the Ist September,
1965.”

The motion was adopted.

14.31 hrs.

SIKH GURDWARAS BILL—contd.
Mr. Depuly-Speaker: The House

wiil now proceed with the further

consideration of the motion moved by
Sardar Amar Singh Saigal on the
18th August, 1865 for reference of the
Sikh Gurdwaras Bill to a Joint Com-
mittee, '

How much time does the hon. Minis.
ter want for reply?

The Deputy Minister in the Minils-
try of Law (Shri Jaganatha Rao):
Ten to fifteen minutes.

Mr. Deputy-Speaker: Thirty-five
minutes are left, Shri Hem Raj . '

Shrl Hem Raj] (Kangra): Mr. De-
puty-Speaker, the Bill which has been
brought forward by Sardar A. 8.
Saigal Is a welcome measure, The
object with which he has brought this
Bill is also very laudable and wvery
much to be appreciated. The objects
for which the money of the gurd-
waras are to be spent have been enu-
merated In clause 72 of the Bill, and
there is no doubt that they will be
spent for purposes which will be for
the good of the society.

So far as the objects and reasons
are concerned, it hay been enumerated
that they will bring about uniformity
in the performance of religious rites.
The gurdwaras are there Tor spiritual

Purposes, to propagate the teachings
of the Gurus to infuse a pew life
among the Punjabis and others, Guru
Narak preached for amity among the
different communitics at a time when
in the Punjab the relations betwien
Hindus and Mohammadans, in those
old old Muhammadan times, were
very much strained.

So far as the gurdwaras are con-
cerned. as long as they remain places
of religlous worship, for i
about amity and preaching oo fwill
among the communitics, and for
leading a religious life, it is all for
Rood. Bui so far us the Punjab
gurdwaras are concerned. we  have
Bot certain expericnces. The experis
ences are that sometimes, as the pre-
vious spraker, Shri Kapur Sinpgh, said,
when the-e gurdwaras are used for
political  wranglings. then they be-
come hot-beds of politics rather than
places for religious worship. That
is a danger which, instead of further-
ing the religious cause, would retard
it. " Instead of cresting amity be-
tween communities, sometimes hatred
begins to be preachad. Thereby
instead of bringing the communities
together, it divides the communities.
That is a danger that we should guard
against.

Some time back when political agl-
tations were started in the Punjab, in
those days Panditji also remarked that
gurdwaras are religiuos places and
that they should be used for preach-
ing goodwill and amity and for re-
liglous worship, But when they are
being used for political agitation, then
the purpose iy defeated.

Even in these days, the political
agitations, so far as the Punjab s
concerned, take place not outside the
gurdwaras but within the precincts
of the gurdwaras themselves.

Therefore, when 1 see Part IV of
this Bill I find It is provided under
clause 28 that the Government ghall
not interfere with gurdwaras in any
way whatsoever.



